C.AJNO.1411/95 Dt.of orderssgs12-1995

ORDER

Asper Hon'ble Shri R. Rangaraian, Member (Admn)

Hesrd Shri G.V. Subba Rao, learned counsel for the
applicént and Shri J.R. Gopala Racﬂ learned Standinrg

Counsel for the respondents,

2 The applicant ip this:OA waswengageé as a summer
water woman at Vijayawada Railway $tation under the
control of Rl from 2.4,78 onwards. it is stated for the
applicant that she was continouslg engaged as a

seascnal water woman from 1@78 onJards till last season.
3, }This On is filed praying foﬁ aldirection tc

the respondents to reqularise her services in any capacity
as Group'D' employee since she ha; been working since
1978 onwards and acquired temporaiy status thereby

fulfilling all the reguirements fbr.permanent absorption.

4. The applicant relies on thejJudgement of this
Tribunal in CA 1026/95 decided on 10.,11.199% tc state
that her servicesshculd be regulafised in that post.

5. . The Railways engage seasonal water carriers during

b
summer seascns to provide water to the passengers both

int the station and in trains. There are number of such

engagements during the summer seéson. Herce, no clear

cut directicns can be given to absorb them regularly

|
unless, they fulfill the conditions and also Railways
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are in a position to fit thém in pérmanent posts.

However, they can be contin#ed as water carriers

if there is reed for such engsgement and also regqularise
them inacccrfance with extant instructions. But

their consideration for re-éngagement has to be done

ol ke

in prefcrende tc freshers from the open markot.

a. in view of what is stated above, the following

direction is given: i

i) The applicant should be re-ergaged as a seasonal
water woman under tbe cowtrol of R1 durlrc the
surmer season if there is need for such engagement

in preference to freghers from the open market.

| .‘
ii) The applicant shall beconsidered for ra=gularisatior

in accordance with extant instructions/scheme

proviced, temporary status has already been

‘conferred on the applicant.

‘ |
;i. OA is ordered accordingly at the admission stage..

No costs./
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(V.NEELADRI RAC)

(R.RANGARAJAN)
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Member {Admn) Vice Chairman g
Dated:The 28th December 1295 \ '
Dictated in the Open Court ;
3 . |
\
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Dﬁputy Registrar(J)cc

Station Superintendent, S.c.Rly, Vijayvawada.
Divisional Railway Manager, SC.Rly, Vijayawada.
General Manager, S$.C.Rly, Railniiayam, Secunderabad.
copy to Mr. G.V.Subba Rao, Advoc&te, CAT.Hyd.

copy to Mr.J,R.Gopal Rad}; SC for Rlys CAT,Hyd.

copy to Library, CAT.Hyd.

spare copy.
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I COURT .

TYPED BY CHECKE]; BY

COMPAKED WY ' APPLOVEL BY

IN THE CENTRAL ADMINTS TRATIVE TEI BUNAL
HYZERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE V,NEELADRI RAQ
, S VICE CHATRMAN

AND o
L |
THE HON'BLE MR.R.RANGARAJAN M{a)

Dateds 3¢ ) .~1996

. OKDER/JUDGMENT

MJA/R.A./C.a.NO,
in .
. . . ’/'h
O.A.No. 1 Lot a8 .
T.a.No, f (w.p.No, )
Admiyted and Interim directions
issugd. . -
Allcgeqd. L
Disposed of with directions {
v_"_"—\-_‘_____;
Dismwissed, ’
Dispissed as withdrawn.

=]

ssed for default.

- ‘Ofdered/Re jected.

NOC order as to costs.
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